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DIRECttORAttE GENERAL OF FOREIGN TRADE

DES―VI(F00D&M!SC)

Minutes ofthe meeting No.21/15 of NC―Vl dated 26.022015

Meeting No.21/15 for the licensing year 2014-15 to consider cases under Duty Exemption Schemes

(Chapter_4)of Foreign ttrade Policy 2009-14 pertaining to Misc.8t Food Products was held on 26.02.2015
underthe Chairmanship of sh.s.K.Samal.」 t.DGFT_Fo‖owing members were presentin the meeting.

SN Name of the Officer Designation Department
Sh. J.P. Maurya Dy l.A. MFPI
tendance

I ooc

I FttDO

DGF丁

DGF丁

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated
below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of
ratification as per para4.7.1,(b) of Hand book of procedure (vol-1) 2OOg-1,4 updated as on 5.6.2012.

XXXXXX

81l        Party Name:CREA丁!VE      Meet No/Date:21/85-   Status:
Caso No:2/21/85-ALC3/2013  GARMENttS PVtt LTD.′        ALC3/2014

2602.2015

1  器サ::;。50/00133/AM 14/     t:′ξli046/00709/AM 14/     1:il:.::]:〕
:° 310761849  Deferred

The Committee noted that the information are awaited from the firm. 丁he Committee decided to
remind the irm to furnish the complete information to MSME(Hosiery)under intimation of this ofice.

丁he case was deferred and to be placed before NC on 26.032015

煽〆

812         Party Name:GLAXOSMI丁 HKLINE Meet No/Date:21/85-   Status:

(GSK)CONSUMER HEALTHCARE ALC3/2014           Deferred
LttD. 26022015

2  HQ File                   Fixation of SI(DN for export prOduct″ Malt Milk Food″

:01/85/171/128/AM 14

it was decided to place the case before the committee only on receipt of consumption and production

data of 3-4 firms ofthe same product from APEDA

嗜iゞ 階ド



813 party Name:NOBEL HYG|ENE Meet No/Date:21/85- Status:
Case No.:9/9/85-ALC3/2OL4 LTD. ALC3/2OL4

26.02.201,5

3 1a.F,1". RLA Fite Lic. No/Date:0310786536 Deferred:o1/8s/oso/o007s/AMls/ :o3/9s/oao/oo283lAMls/ os.o7.2ot4
It was noted that the comments are awaited from o/o the Textile commissioner. The committee
decided to remind O/o the Textile Commissioner to expedite their comments. The case is deferred and
to be placed before NC on 26.03.2015.

814 party Name:NOBEL HYG|ENE Meet No/Date:21/85- Status:
Case No.:1/3/85-ALC3|2OL4 LTD. ALC3/2O1,4

26.O2.2075

4 HQ File RLA File Lic. No/Date:o3 Lo7766oo Deferred' :o1/8s/oso/oo01,8/AM1.s/ :o3lsslO4o/O1.oso/ AMTa/ 0L.04.2oL4
It was noted that the comments are awaited from o/o the Textile commissioner. The committee
decided to remind o/o the Textile Commissioner to expedite their comments. The case is deferred and
to be placed before NC on 26.O3.2OL5.

堵〆
815 Party Name:DR WILLMAR   Meet No/Date:21/85   Statu,

Case No:4/20/85-ALC3/2013  SCHWABEINDIA PVT LTD     ALC3/2014

26022015

Lic No/Date10510370133  Deferred5 191r

6撃 Fe

:01./8s/0s010o723/AMla/ :os/n/oaoloo283lAM1.a/ 01.11.2013

It was noted that a clarification is awaited from Directorate of Sugar. The Committee decided to remind
Directorate of Sugar to expedite the clarification. The case is deferred and to be placed before NC on
2 6.03.2015.

RLA File

816

CaseNo.:2017/85-ALC3/201,4 PHARMACEUTTCALSLTD ALC3/2O1.4

堵lf
party Name:M B suGARS AND  Meet No/Date:21/85-    Status:

26022015

Lic No/Date10310779003  DeferredRLA File

:01/85/050/00056/AM 15/     :03/95/040/01046/AM14/     22042014

1t、vas noted that the firm has not furnished the requisite information The Committee decided to send

the final reminder to the firm to fllrnish the requisite information The case is deferred and to be placed

before NC on 26 03 2015

紫lf

紫ご



817          Party NamelM 3 SUGARS AND Meet No/Date:21/85‐

Case No:4/24/85-ALC3/2013  PHARMACEUTICALS LTD     ALC3/2014

26022015

HQ File RLA File Lic No/Date10310765255  Deferred
:01/85/050/00150/AM14/     :03/95/040/00776/AM14/    09012014

lt was noted that the firm has not furnished the requisite information The Committee decided to send

the final remlnder to the firm to furnish the requisite information The case is deferred and to be placed

before NC on 26 03 2015

黙ゞ
818          Party Name:A V THOMAS&   Meet No/Date:21/85-   Status:

Case No:1/16/85-ALC3/2014  CO LTD                  ALC3/2014

26022015

8 HQFile RLA File Lic No/Datel1010058562  Deferred

:01/85/050/00120/AM15/     :10/24/040/00029/AM15/     01072014

1t was noted that the comments are awaited from Tea Board  The Committee decided to remind Tea

3oard to expedite their comments The case is deferred and to be placed before NC on 26 03 2015

10

820

Case No:5/21/85-ALC3/2013

HQF‖ e

i01/85/050/00136/AM 14/

The committee decided to refer

placed before NC on 26 03 2015

洛if

‰〆
819          Party Name:A V THOMAS&   Meet No/Date:21/85-   Status:

Case No:2/12/85-ALC3/2014  CO LTD                  ALC3/2014

26022015

9  HQ Fie RLA F e Lic No/Date11010058765  Deferred

:01/85/050/00091/AM 15/     :10/24/040/00052/AM 15/     27082014

1t was noted that the comments are awaited from Tea Board  The Committee decided to remind Tea

Board to expedite theircomments The case is deferred and to be placed before NC on 26 03 2015

黙
`Party NameiSUPERHOUSE LTD′  Meet No/Date:21/85-   Status:

RLA Fi e

ALC3/2014

26022015

Lic No/Date:0610035153  Deferred

:06/24/040/00028/AM14/     29112013

the case to DIPP for their comments  The case is deferred and to be

Status:



821           party Name:SUPERHOuSE
Case No:14/7/85-ALC3/2014  LTD,

1l HQF e RLA File

:01/85/050/00050/AM 15/     :06/24/040/00011/AM15/

The committee decided to refer the case to DIPP for their

placed before NC on 26 03 2015

824

Meet No/Date:21/85   Status:

ALC3/2014

2602201S

Lic No/Date:0610037688  Deferred

02062014

comments The case is deferred and to be

823

13 HQF:le:01/85/050/027/AM14 RLA File

:10/24/040/088/AM 13

Thc committee noted that the comments are awaited from MFPI. The committee decided to remind
MfPl to expedite their comments. The case is deferred and to be placed before NC on 26.03.2015.

Lic No/Date:1010052934  Deferred

21032013

階
Party Name:CHOICE TRADING  Meet No/Date:21/85‐    Status:

CORPORAT10N PVT LYD     ALC3/2014
26022015

Lic No/Date:1010052936  Deferred

21032013

|ゞ

14 HQ File101/85/050/025/AM14 RLA File

110/24/040/084/AM 13

lhc committee noted that the comments are awaited from MFPI. The committee decided to remind

MFPI to expedite their comments. The case is deferred and to be placed before NC on 26.03.2015.

鰺f
822 Party NameiCHolCE TRADING  Meet No/Date:21/85-   Status:

CORPORAT10N PVT LYD      ALC3/2014
26022015

12 HQ File:01/85/050/026/AM14 RLA Filei10/24/040/089/AM13 Lic No/Datel1010052940  Deferred

21032013

The committee noted that the comments are awaited from MFPI  The comm ttee decided to remind

MFPito expedite their comments The case is deferred and to be placed before NC on 26 03 2015

‰κ
Party NarneiCHOICE TRADING  Meet No/Date:21/85-   Status:

CORPORAT10N PVT LYD     ALC3/2014
26022015

燃jr

(1



825            Party NameiKRYSTAL
Case No:11/17/85-ALC3/2013 COLLOIDSPVT LTD

HQ Fie RLA F e

Meet No/Date121/8S   Statusi
ALC3/2014

26022015

Lic No/Date10310747760  DeferredＥ
Ｊ :o1./8s/osol]OtL4lAM1,4/ :03194/040/00466/AML4/ 30.08.2013

It was noted that the comments are awaited from MSME(Food). The committee decided to remind
MSME{Food) to expedite their comments. The case is deferred and to be placed before NC on
26.03.201s. 

^

%ゞ
826            Party Name:KRYSTAL

Case No:23/7/85-ALC3/2014  COLLOIDSPVT LTD
Meet No/Date121/85   Status
ALC3/2014
26022015

Lic No/Datei0310780722 Deferred
ユ6
HQ「 ie RLA File

:01/85/050/00059/AM 15/     :03/94/040/00013/AM 15/     06052014

lt was noted that the comments are awa■ ed from MsME(Food)The cOmmltee decided to remind
MSME(Food)tO expedte their comments The case is deferred and to be placed before NC on

26032015

827            Party Name:OSTERN PRIVATE  Meet No/Date:21/85-    Status:

Case No:6/6/85-ALC3/2014   LTD                     ALC3/2014
26022015

17 :01/8:/050/00034/AM 15/     
路 21/040/00152/AM 14/     08:0510141°

210203104  Deferred

lt was noted thatthe firm has not furnished the information despite one reminder The committee

decided to issue second and final reminder to the firm to expedite the information The case is deferred

andtObeplaCedbefOreNCon26032015                                         11,サ

|[「
1〔lン

828           Partv Name:OSTERN PRIVATE  Meet No/Date121/85-    Status:

Case No:3/7/85-ALC3/2014   LTD                    ALC3/2014
26022015

18 HQ File RLA File Lic No/Date:0210203394  Relected

:01/85/050/00039/Aヽ415/     :02/24/040/00028/AM15/     21052014

Thc comm ttee noted that the firm has not furnished the informat on desp te finalreminderissued The

f

∞mln ttee dttded o Ⅲぬhe∞m._翔
ilf
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829 Pa rty     Na me:GELLET「 E MeetNo/Date121/85
DIVERSIFIED OPERAT10NS(P)ALC3/2014
LTD                     26 02 2015

19 HQ File:01/85/050/189/AM12 RLA File:04/24/40/268/AM 12  Lic No/Date10410132873  Deferred
13012012

Status:

Stat u s:

The Norms Committee noted the export/import details provided by the firm and
committee had approved the norms in the past for similar product. Committee
both the cases and to defer the case and to be placed before NC on 26.03.2015.

also noted that the
decided to co-relate

%r'.
830 Party Name:MITTULAUL LALAH Meet No/Date121/85-

AND SONS              ALC3/2014
26022015

HQ File :01/85/05 0/034/AM74 RtA File :O4/24|O4OlO73/AML4 Lic. No/Date:0410145202 Deferred
16.o4.201,3

20 Committee observed that first of all, it may be ascertained how the said advance authorisation was
issued to the firm in this case under para 4.7 of HBP, Vol.l which disallows the issue of advance
authorisation under para 4.7 of HBP, Vol.l for import of Spices carrying more than 30% customs duty.
The committee also noted comments furnished by MFPI vide their O.M. No. 4(15)/2014-DGFT dated
09.02.2015 and on the basis of MFPI'S letter, it was decided to call for other indigenous raw material to
be used in export product. May be examined on file.

%r"

HQ File

21101/85/050/00071/AM15/
RLA F‖e

108/24/040/00121/AM 15/

831           Party Name:SCHOUTEN
Case No:5/9/85-ALC3/2014   AAHAAR INDlA PRIVATE

LIMITED

Meet No/Date:21/85   Status:

ALC3/2014
26022015

Lic No/Date:0810132540  Deferred

01072014

The committee noted that the firm has furnished the reply vide their e-mail dated 26.02.2015 and the
same were handed over to the representative of MFPI present in the meeting. The committee decided
to remind MFPI to expedite their comments. The case is deferred and to be placed before NC on26o32ois 

f,,, %,,
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832           Party NameiSRIAM LABS
Case No:4/10/85-ALC3/2014  PRIVATE LIMITED

Meet No/Date121/85-   Status:

ALC3/2014

26022015

RLA File                    Lic No/Date:091oo60434 Deferrred

:09/24/040/00114/AM15/     12062014
22 11,:!;。

50/00082/AM 15/

HQ Fiie

24 :°
1/85/050/00084/AM15/

HQ File

25Ю
1/85/050/00020/AM15/

階√
Status:

The committee noted that RA has not furnished the relevant hard copy of the application despite
reminders issued. The committee decided to remind RA from the level of Chairman. The case is
deferred and to be placed before NC on 26.03.2015.

833 party Name:SONtC BTOCHEM Meet No/Date:21185_
Case No..27 /7 /85-ALC3/2O74 EXTRACTTONS LTD., ALC3/2O14

26.O2.2075

23 HQ Flle               RLA F‖ e Lic No/Date15610004284 Deferred
i01/85/050/00063/AM15/    :56/24/040/00012/AMlS/    o6062014

The comm ttee decided for ca‖ for protein content%in export and importitem  MFPl may ca‖ such
technical details from the applicant The case is deferred and to be placed before NC on 26 03 2015

834            Party Name:Sヽハ′AR00P
Case No 16/10/85-ALC3/2014   ENTERPRISES

蹄f
Meet No/Date:21/85   Status:

ALC3/2014

26022015

Lic No/Date:0710105604  Deferred

09072014
RLA F‖ e

107/24/040/00116/AM15/

The commttee noted that MsME(HoJery)has ca ed for certain informauon from the irm vide their

letter No 37(5ソ 99/201415/Hosiery/245 dated 21 11 2014 and th`office ako reminded the irm vide
this office e mail dated 06 01 2015 fo‖ owed by hard copy thereof dated o7 01 2015,reply awaited The

Committee decided to remind the firm through final reminder The case is deferred and to be placed

before NC on 26 03 2015

835           Party Name:DRYTECH
Case No:3/3/85-ALC3/2014   PRCCESSES(り PVT LTD;

Meet No/Date:21/85   Status:
ALC3/2014

26022015

RLA File                    Lic No/Date:0310772062  Deferred

:03/94/040/00659/AM14/     26022014

1 00Kg TOmatO P:Ilel lliCiSiiSlelirredil):liliplaCedbefOreNCon26032015

幣f

The commttee noted the content of MFPrs letter No 4(7ソ 2014‐ DGFT dated 26 02 201S The
committee decided tO seek clarificatiOn frOm the applicant regarding the contradictiOn which the firm

has showed in their process flow charts that lo9Kg TOmato is required to manufacture looKg finished

product and at the same place applicant has ment oned 3 9Kg TOmatO Paste is required to manufacture

階〆



26

836           Party NamelT:RUPA丁 |

Case No:3/21/85-ALC3/2013  MICROttECH PVT.LttD′

HQ File RLA File

838 Party Name:P.S.S.

Case No:5/14/85-ALC3/2013  KRISHNAMURTH!EXPORttS

PR!VAttE L!A/11TED

Meet No/Date:21/85-    Status:

ALC3/2014

26.02.2015

Lic_No/Date:0310758695 Deferred
:01/85/050/00134/AM 14/    :03/95/040/00667/AM 14/    21.11.2013

The committee noted thatthe comments are awaited from Deptt Of C&PC despite 3rd reminderissued

lhe committee decided to remind Deptt of C&PC again to expedite their comments tthe case is

deferred and to be placed before NC on 26 03 2015

27

Meet No/Date:21/85-   Status:

ALC3/2014

26022015

幣ド

28 盟サ::}。 50/00089/AM 14/
RLA File                    Lic No/Date:3510041815  Deferred

:35/24/040/00016/AM 14/     08.082013

丁he committee noted the vie1/vs of DAHDF furnished vide theirletter No.35028/2/2015-Fy(丁 rade)dated
04.02 2015 and decided to remind Feed and Fodder Division of DAHDF to expedite their comments. The

case is deferred and to be placed before NC on 26 03 2015

839        Party Name:EAS丁 [RN      Meet No/Date:21/85-   Statusi
Case No.:12/17/85-ALC3/2014 CONDIMENttS PRl∨ AttE L:A/11ttED ALC3/2014

26.02.2015

}JQ F‖e                     RLA F‖ e                    Lic.No/Date:1010058862  Deferred

:01/85/050/00132/AM15/     :10/24/040/00071/AM 15/     31.10.2014

丁he committee noted that under para 4 7 of HBP′ Voll no Advance Authorisation can be issued by RA for

irnport of Spices. 丁he committee decided to examine the case on f‖ e in the light of Policy Circular No.05

dated ttЮ &20■ endOrsed"Rtt C∝ h・

 ジタ〆

餞〆
837          Party Name:MAGHIRAM AND  Meet No/Date:21/85-   Status:

Case No i2/33/85-ALC3/2012  50NS                  ALC3/2014

26.02.2015

HQ File RLA File Lic.No/Datei3010090091  Deferred
:01/85/050/00149/AM13/     :30/24/040/00041/AM 13/     23_11.2012

The committee noted that comments are awaited from MSME(Food)deSpite va百 ous reminders.
Committee decided to issue rerninderfrom Chairman to Development Commissioner to expedite their

comments tthe case is deferred and to be placed before NC on 26.032015

29

鼈〆
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840           Party Name:ヽハノRIGLEY INDIA   Meet No/Date:21/85-
Case No i1/7/85-ALC3/2014    PVT LTD,                  ALC3/2014

26022015

RLA File

:07/24/040/00018/AM 15/

The committee noted that the comments are awaited from MSME(Food). The committee decided to
remind MSME(Food) to expedite their comments. The case is deferred and to be placed before NC on
2 6.03.2015.

Statu s:

30 11:り
:5。50/00037/AM15/

31 11,:!;。
50/00072/AM 15/

Lic No/Datei0710104073  Deferred

13052014

841           Party Name:APEEJAY IEA

Case No:6/9/85-ALC3/2014   LIMITED′

RLA Fi e

102/24/040/00035/AM 15/

Thc comm ttee noted that the comments are awaited from

rem nd Tea Board to expedite the r comments  The case is

26032015

842           Party NameiSY卜′EGA SAVOURY MeetNo/Date:21/85‐
Case No 14/14/85-ALC3/2013   TECHNOLOGY LIヽЛITE D       ALC3/2014

26022015

32 1:サ
:5。50/00088/AM 14/

33 11,::}。
50/00117/AM 15/

843            Party NamelSヽハノANI SPICE

Case No:12/15/85-ALC3/2014  MILLS PVT LTD

RLA File

:10/24/040/00032/AM 14/

RLA File

:03/95/040/00435/AM 15/

Lic No/Date:101oo54362  Deferred

08082013

The committee noted that customs duty on import item is more than 30% ? lt was decided to seek
clarification from RA as to how advance authorisation was issued under para 4.7 of HBP, Vol.l where is it
is barred under this para. The case is deferred and to be placed before NC on 26.03.2015.

靖3〆

ξ
'〉“
魚f

Meet No/Date:21/85   Status:

ALC3/2014

26022015

Lc No/Date10210204151  Deferred

20062014

Tea 3oard  The comm ttee decided to

deferred and to be piaced before NC on

階〆
Status:

The committee noted that the firm has not furnished the information despite reminder dated
16.01.2015. The committee decided to remind thc firm finally to expedite the information. The case is

deferred and to be placed before NC on 26.03.2015.

%ド
Meet No/Date:21/85   Status:

ALC3/2014

26022015

Lic No/Date10310788498  Deferred

28082014

餘lf



844          Party Name:PAHALF00DS PVT Meet No/Datei21/85-   Statusi
Case No:9/7/85-ALC3/2014   LTD                      ALC3/2014

26022015
34 HQ File                     RLA File                    Lic No/Date:0910059870  Deferred

:01/85/050/00045/AM15/     :09/24/040/00646/AM 14/     25042014

The cOmmittee noted that a reply is awaited from RA′ Hyderabad  The committee decided to remind
RA′ HYderabad to expedite the replv The caseis deferred and to be placed before NC on 26 03 2015

845

Case No.;3/15185 ALC3/201,4 CORpORATTON ALC3/2014

26022015

35 1:サ
:5050/00108/AM15/     1')21/040/00081/AM15/     :::よ l::i『

:°210204707  Deferred

The committee noted that the comments are awaited from Deptt of Pharmaceut cals The committee

decided to remind Deptt of Pharmaceuticals to expedite theircomments The case is deferred and to be

placed before NC on 26 02 2015

%ヽ
ζ

846           Party NameiCHIRAL ORGANICS Meet No/Date:21/85-    Status:

Case No.:6/13/85 ALC3/2013 (p) LTD. ALC3/2014
26022015

Lic No/Date10310742381  DeferredHQ File RLA File

36 :01/85/050/00080/AM 14/     :03/94/040/00338/AM 14/     22072013

The commttee noted the comments of MFpl furn`hed vide their letter No 4(25ソ 2013 DGFT dated
13 02 2015 After consultation with the representative of MFPI′ it was decided to seek clarification from
the firm as to hOw expOrt item is normal starch and irnport itern is bacteria free starch whlch involves

certain amount of processing The case is deferred and to be placed before NC on 26 02 2015

い
Party Name:ALKALOIDS      Meet No/Date:21/85-   Status:

堵 lζ

燃;‖チ

847 Party NameiCHIRAL ORGANICS Meet No/Date:21/85-    Status:
Case No:1/19/85-ALC3/2013  (P)LTD ALC3/2014

26022015

日c No/Date:0310752759 DeferredHQ File RLA File

37 :o1/8s/oso/oo1,17/AM74/ :B/9a/oao/oo5gslAMLal 08.10.2013

The committee noted the comments of MFPI furnished vide their letter No. 4(25)/2013-DGFT dated
13.02.2015. A'fter consultation with the representative of MFPI, it was decided to seek clarification from
the firm as to how export item is normal Starch and import item is bacteria free starch which involves
certain amount of processing. The case is deferred and to be placed before Nc on 26.02.2015.

■・ ■ ,, 隔
`



848           Party Name:JINDAL DRUGS    Meet No/Date:21/85-    Status:
Case No:7/15/85-ALC3/2014  LIMITED                 ALC3/2014

26022015

HQ FIle                   RLA File                   tic No/Date10310788592  Deferred

i01/85/050/00112/AM 15/     :03/94/040/00471/AM 15/     02092014

掟詐i尾鷺
i露
∬慧1肌肥瑠麗ど[1よ1:糧「吉よ:胆北:%i鷲需[lfぶ磐]

cocoa powder,which is a high value inputin the manuFacture off00d product Hence,it was decided to

obtain calculat on of the cOst Of cocOa Powder(reCOVerable wastage)generated in the process of

manufacturing Of cOcOa Butter from cocOa Beans The same is to be factored in the fixation of ad―
hoc

norm s

The case is deferred and to be placed before NC on 26.03.201.5

849 party Name:JtNDAL DRUGS Meet No/Date:21/85_ Status:
Case No.:6/15/85-ALC3/2014 LIM|TED ALC3/2O1,4

26.O2.20t5

HQ File RLA File Lic. No/Date:0310788589 Deferred
:o1/8s/oso/oo1L1,/AMLs/ :B/sa/o4o/ooa61,/AMLs/ o2.os.2C1.4

^- Ihe committee noted the comments of MFPI furnished vide their O.M. No. 4 4)/2Ot5 dated 26.02.2015.39 During the extraction of butter from cocoa beans, cocoa press cake is also produced which is source of
cocoa powder, which is a high value input in the manufacture of food product. Hence, it was decided to
obtain calculation of the cost of cocoa Powder (recoverable wastage) generated in the process of
manufacturinB of Cocoa Eutter from Cocoa Beans. The same is to be factored in the fixation of ad-hoc
no rms

%1√

‰

The case is deferred and to be placed before NC on 26.03.20j.5

850           Party Name:AM B00TIA TEA Meet No/Date:21/85-  Status:
Case No:10/24/85-ALC3/2013     EXPORTS PVT LTD         ALC3/2014

26022015

4 HQFile:01/85/050/00156/AM14/  RLA F‖ e                 Lic No/Date:021019960 0eferred

。                                    02/24/040/00182/AnИ 14/   4

03022014

The cornrnittee noted thatinformation is awa ted from the firm The committee decided to remind the

firm tO expedite the information The case is deferred and tO be placed before NC on 26 03 2015

・
イツ111,    端衝f



851          Party Name:SAMISPICES AND Meet No/Date:21/85-
Case No:5/12/85-ALC3/2014  HERBS PVT LTD             ALC3/2014

26022015

41 
HQ File RLA File Lic. No/Date:0310787560 Deferred
:o1,/85/0so/o0094/AM1.s/ :13/95/040/00343/AM1.s/ 04.OB.2OL4

Committee sought to know the reason as to how advance authorisation was issued by RA under para 4.7
of HBP, Vol.lwhen the import item is barred under the same para. The case is deferred and to be placed
before NC on 26.03.2015.

Status:

852

HQ File:01/85/50/149/AM14

Case No 15/25/85-

ALC3/2012

HQ File

Party NameiS N J BREVVERIES Meet No/Date121/85‐

PVT LTD                ALC3/2014

26022015

帰ゞ
853            Party

Case No:13/26/85-ALC3/2013 Name:S R S PHARMACEUTICALS
Meet No/Date:21/85   Status:

ALC3/2014

26022015

Lic No/Date:0310768785  Deferred

31012014

PVT LTD

RLA File43 HQ File

:01/85/050/00174/AヽИ14/     1o3/95/040/00855/AM14/

The committee decided to defer the case as MFPI is to examine the information recently furnished by
the firm. The case is deferred and to be placed before NC on 26.03.2015.

854 Party Meet No/Date:21/85  Status:
NameiS R S PHARMACEUTICALS ALC3/2014

PVT LTD                  26 02 2015

RLA File

:01/85/050/00131/AM 13/  :03/95/040/00435/AM 13/
Lic No/Date10310708120 Deferred

07092012

The committee decided to defer the case as MFPI is to examine the information recently furnished by
the firm. The case is deferred and to be placed before NC on 26.03.2015.

%
Status:

RLA File Lic No/Datei041015478 Deferred

:04/24/40/233/AM14       8

31012014

1t鳳謂脚常L謡甲tl:TcI駕litil廿繋sI:d驚冊;1:t悪冊lh第2協1器f::tlS」ツλf
Further′ the committee noted that the applicant has furnished process of manufacture and process flow

chart which indicates that they are using rice′ maize and sugar alsO in addition to malt use of PvPP― F is
not indicated in prOcess of manufacture but the same is being impolted by the app cation The

committee decided to ca‖ for the above clarificatiOns from the firm  The case is deferred and to be

placed before NC on 26 03 2015

44
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855           Party                     Meet No/Date:21/85-    Status:

Case No:24/7/85-ALC3/2014  NameiS.R.S PHARMACEU丁 ICALS ALC3/2014
PV丁.LttD.                  26.02.2015

45 HQ Fi:e                   RLA F‖ e                   Lic.No/Datei0310777165 Deferred
:01/85/050/00060/AM 15/    :03/95/040/01030/AM 14/     04.04.2014

The committee dec:ded to deferthe case as A/1FP!is to examine the information recently furnished by

the firm.丁 he case is deferred and to be placed before NC on 26.03.2015.

幣ゞ

856       Party              Meet No/Date:21/85-  Status:   ‐
Case No:1/26/85-ALC3/2013  NameiS R S PHARMACE∪ 丁iCALS ALC3/2014

PVtt LTD                  26.02.2015

46 HQ File                    ‐RLA F‖e                    Lic.No/Date:0310770501 Deferred
:01/85/050/00162/AM 14/     :03/95/040/00906/AM 14/     18.02.2014

丁he committee decided to deferthe case as MFP!is to examine the information recently furnished by
・
  the firm.丁 he case is deferred and to be placed before NC on 26 03.2015.

特下

857       Party              Meet No/Date:21/85-  Status:
Case No.:2/24/85-ALC3/2013  Name:S.RS.PHARMACEUttICALS ALC3/2014

PVT LttD.                  26.02.2015

47 HQ File                    RLA F‖ e                    Lic No/Date:0310764676 1Deferred
:01/85/050/00148/AM 14/     :03/95/040/00778/AM 14/     06012014

丁he committee decided to deferthe case as,И FP!is to examine the information recё ntly furnished by
the firm.The case is deferred and to be placed before NC on 26 03.2015.

階if

858       Party              Meet No/Date:21/85-  Status:
Case No i9/39/85-ALC3/2012  NameiS R S PHARPvlACEUTICALS ALC3/2014

P∨T.LttD                  26 02 2015

48 HQ File                   RLA File                   Lic No/Date:0310720632 Deferred

i01/85/050/00179/A「 ν413/     :03/95/040/00616/AM13/     14012013

丁he committee decided to deferthe case as N/1FPlis to examine the information recently furnished by

the firm The case is deferred and to be placed before NC on 26 03 2015

螺下 ,.  ツ|ゞ



859 Pa rty Meet No/Date:21/85- Status:

26.022015

Lic No/Datei0310789625 Deferred

Statu s:

Case No.:33/17/85-ALC3/2014 Name:S,R.S PHARMACE∪ TICALS ALC3/2014
PV丁.LTD

RLA File49 HQF‖ e

:o1./8s/o5o1001s3lAM 1sl :o3lgsloao/oo424/AMLsl 24.os.zotl
The committee decided to defer the case as MFPI is to examine the information recently furnished by
the firm. The case is deferred and to be placed before NC on 26.03.2015.

s,,
860          Party Name:F00DS ANDINNS Meet No/Date:21/85-

Case No.:19/7/85-ALC3/2014  LIM!丁 ED                 ALC3/2014
26.02.2015    ,

HQ File RLA F‖ e Lic No/Date:0310779667 Approved
:01/85/050/00055/AM 15/     :03/94/040/00047/AM 15/     28042014

l'he committee noted the comments of MSME(Food) furnished vide their U.O. No. t7(4)(L)/20I3-Food
dated 19.02.2015.The committee decided that the term "made of wheat flour" may be added to the
description of import and export item and ratify the ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

堵1ゞ

51

861          Party Name:UN:L[∨ ER IND:A  Meet No/Date:21/85-   Statusi
Case No.:8/15/85-ALC3/2014 EXPORttS LIMI丁 ED         ALC3/2014

26.02.2015

HQ File RLA File Lic.No/Datei0310789163 Deferred
:01"/85/050/001,13/AM1.s/ :o3/gsloao/oo41.o/AMls/ rs.Os.2or4
The committee noted that the comments are awaited from Tea Board. The committee decided to
remind Tea Board to expedite their comments. The case is deferred and to be placed before NC on
26.03.2015.

球世r

Export ltem Qty lmport ltem Qty
Vegetable Samosa(spring Roll Pastry made of

Wheat Flour contenti O.o13Kg/Per SamOsa― TOtal
net content of Pastry:97′ 500Kgs)TOtal net weight

of exportitem 2′ 551000.00Kgs

75′ 00,000.00

Nos.

Spring Roll Pastry
(in sheet form)
made of Wheat
Flour.

97,500.00Kgs

6f
:ヽ:ヽ 1 ■



862
No:3/12/85-ALC3/2014

52 11,::;。
50/00092/AM15/

Party Name:M R AGRO
INDUSTRIES

Meet No/Date:21/85   Status:

ALC3/2014

26022015

RLA File                   Lc No/Date:0810133127 Deferred
:08/24/040/00195/AM15/     26082014

Meet No/Date:21/85‐

ALC3/2014

26022015

Lic No/Date11310046667

08042014

Status:

The committee noted that customs duty on import item is more than 30% ? rt was decided to seek
clar'ification from RA as to how advance authorisation was issued under para 4.7 of HBp,vol.l where is it
is barred under this para The case is deferred and to be praced before NC on 26.03.2015.

863          Party Name:RAJDHANI CRAFTS
Case No 129/7/8S― ALC3/2014   1NDUSTRIES PVT LTD

53 HQ File RLA File

101/85/050/00065/AM 15/     113/24/040/00001/AM 15/

The committee noted that the firm has not furnished the information despite and final
committee decided to reject the case.

Rejected

reminder. The

Party Name:StcNATURE
Case No:9/24/85-ALC3/2013  1NTERNAT10NAL F00DSINDIA

PVT LTD

HQ File

101/85/050/00155/AM 14/

864

RLA F‖e                    Lic No/Date:3110061817  Deferred

:31/83/040/00186/AM14/     o2012014

The committee noted that the comments are awaited from MSME(Food) despite 4'h reminder issued.
The committee decided to issue D.o. reminder to MsME(Food) from chairman. The case is deferred and
to be placed before NC on 26.03.2015.

%ζ

懸
Meet No/Datei21/85   status:

ALC3/2014

26022015

鴬
治

ヽ

ヽ
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865           Party Name:THE NAT10NAL   Meet No/Date:21/85‐     Statusi
Case No:1/15/85-ALC3/2014  1NDuSTRIAL CORPORAT10N   ALC3/2014

HQ Fie

:01/85/050/00106/AM 15/     105/24/040/00278/Aヽ′15/

The committee noted the comments of MFPI furnished vide their letter No. 415l/2075 dated 26.02.2015
and decided to reiect the case on the following grounds:_

55
(1) lt is very difficult to detect the percentage blend of lndian Brandy and lmported Brandy in a

blended brandy. concentrate of alcoholic beverages attracts customs duty of 150% which is very
high and there is ample possibility of diverting imported duty free concentrate in domestic
market.

(2) Since customs Duty is very high and chances of diversion of concentrate is also very high.

RA may take consequentialaction as per policy/procedure.

LTD

RLA File

HQ File RLA FIle

:01/85/050/00169/AM 14/      :o5/24/040/00354/AM14/

867 Party NameiSヽ ハ/AR00P
Case No:10/15/85-ALC3/2014  1NFRAELECT PRIVATE LIMITED

HQ File RLA F e
:01/85/050/00115/AM 15/     :03/95/040/00473/AM15/

26022015

Lic No/Date:0510391391  Reiected

26092014

惨

866 party Name:STERL|NG AGRO Meet No/Date:21/85_
Case No.:8/26l85 ALC3/20L3 TNDUSTRTES LTD. ALC3/2O14

26.O2.201,5

Status:

Lic No/Date:0510378167  Deferred

04022014
The committee noted that the information are awaited from the firm despite reminder. The commjttee
decided to remind the firm finally to expedite the information. The case is deferred and to be placed
before NC on 26.03.2015

Ｅ
リ

fhc committce noted that the comments arc awaitcd from MSME(6&C). The Committee decided to
issue D.o. reminder to MsME(G&c) from chairman. The case is deferred and to be placed before NC on
2 6.03.2 015. i;i'"t Hf-

t.

隅 f
Meet No/Date:21/85   Status:

ALC3/2014

26022015

Lic No/Date:0310788981  Deferred

10092014



⌒

868        Party Name:FIELDFRESH    Meet No/Date:21/85-
Case No:3/9/85-ALC3/2014   F00DS PR!VAttE L!MI丁 ED     ALC3/2014

26.02.2015

58 HQ Fi!e RLA File Lic No/Date:0510389025  Deferred
:01/85/050/00069/AM15/     :05/23/040/00131/AM 15/     24.062014

The committee noted that the infOrmatiOn are avvaited from the firm The cOmmittee decided tO remind

the firm to expedite the infOrmation. The case is deferred and to be placed before NC on 26_03.2015

Status:

869           Party Name:APiS INDIA
Case No:4/17/85-ALC3/2013   LIMITED

59 HQ File RLA F‖ e

蹄〆
Meet No/Date:21/85-  Status:

ALC3/2014
26.02.2015

Lic No/Datei0510366709 Deferred
:01/85/050/00107/AM 14/     :05/23/040/00259/AM 14/     25.09.2013

The cOmmittee noted that the comments are awaited from MsME(Food)丁 he committee decided to
remind MsME(Food).丁 he case is deferred and to be placed before NC on 26 02 2015

870
No i30/7/85-ALC3/2014

HQ File RLA File

Party NameiRK AGRI BIZ LLP  Meet No/Date:21/85-  Status:

ALC3/2014

26.02.2015

Lic No/Date:2110001118 Deferred

Status:

60 :01/8s/oso/00066/AM1s/ :21.124/o4o/00001/AM 1sl 06.a6.201.4

The committee noted that the comments are awaited from MSME(Food) despite three reminders issued.
The Committee decided to issue D.O. reminder to MSME(Food) from Chairman. The case is deferred and
to be placed before NC on 26.02.2OL5. 0 NffI}z.r

16'r'' '
871           Party Name:CHIPI丁A!NDIA    Meet No/Date:21/85-

Case No:8/3/85-ALC3/2014   PR!VAttE LIM!丁 [D           ALC3/2014

26.022015

He Fite RLA Fite Lic.No/Date:031_0775540 Rejected
:01/8s/oso/ooo2s/AMls/ :O3/s4/O401O103s/AM14/ 24.03.201,4

61 th" committee noted that MFPI has called for certain information from the firm vide their letter dated
12'o9'2014 and this office also reminded the firm to expedite the information to MFpl vide this office e-
mail dated 2o.1o.2014 and 15.01.2015. As the firm did not furnish the information, the committee
decided to reject the case.

M mμtteconsequ輛alact10nasperpttT:Tul聯
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872 party Name:CHHAjED FOODS Meet No/Date:21l8S_
Case No.:1117/85 -ALC3/2014 PR|VATE L|M|TED, AIC3/2O14

26.02.2015

Statu s:

62 11,:5。
50/00047/AM 15/

RLA File                Lic No/Date:0810131141 Deferred
:08/24/040/00052/AM15/    07052014

The committee noted that the comments are awaited from MSME(Food) despite three reminders issued.
The committee decided to remind MSME(Food) to expedite their comments. The case is deferred and to
be placed before NC on 26.03.2015.

Status:

HQ File

:01/85/050/00068/AM 14/

RA may take consequentjalaction as per policy/procedure.

HQ File RLA File

:01/85/050/00164/AM 14/    :o3/95/040/00807/AM 14/

lt 、vas noted that the frm has not furnished the requisite

remind the frm to furnish the requis te information The case

26032015

辮
Status:

874 party Name:M.B.SUGARS AND Meet No/Date:2 j./85_
Case No.:3/26185 -ALC3 /20j.3 PHARMACEUTTCALS LTD ALC3/201.4

26.O2.2015

64 Lic No/Date10310771062 Deferred

19022014

informatiOn  The Committee decided to

is deferred and to be placed before NC on

、 ヽ̂

X,if

lli

と`手lf

盟
873 parry Name:NTL LEMNIS tNDtA Meet No/Date:21/85_

Case No.:10/10/85 AtC3/2013 PR|VATE LtM|TED ALC3/2OL4

26.O2.20L5

RLA File Lic. No/Date:0510359125 Rejected
:o5/24/oao/oo1oa/AM1a/ 08.07.2013

63 The committee noted that Deptt Of ElectrOn cs&information TechnO10gy(Diety)has ca‖
ed for certain

informatiOn from the firm vide their letter dated 17{60)/2013 PHIA/dated 23 09 2014 and this Office

also reminded the firm tO expedite the informatiOn to Diety vide this Office e―
mall dated ll l1 2014&

15 01 2015 Asthe irm did nOtfurn`h the informa■ on,the commltee decided tO reiect the case



⌒

875 party Name:MORDE FOODS Meet No/Date:21l85- Status:
Case No.:2/3/85-ALC3/2013 PW.LTD. ALC3/2OL4

26.O2.2015

65 HQ File RLA File Lic. No/Oate:0310721931 Deferred
:0L/8s/O50/ooOO2/AMta/ :O3/s5lOao/OOg23/AMt3/ 24.O1..2or3

It was noted that the information is awaited from the firm. The committee decided to remind the firm to
expedite the information. The case is deferred and to be placed before Nc on 26.02.2015.

$6-r
876 party Name:MORDE FOODS Meet No/Date:21/85- Status:

Case No.:12l26l8s-ALC3/2013 PVT.LTD. ALC3/2OI-4

26.O2.2015
66 HQ File RLA File Lic. No/Date:0310 768422 Deferrcd

:oL/85/0so/0o773/AM14/ :o3/9s/oao/oo16s/AMLa/ 2s.oL.2ot4
It was noted that the information is awaited from the firm. The committee decided to remind the firm to
expedite the information. The case is deferred and to be ptaced before NC on 26.02.2015 

Ril-..a
(s"l*

877 party Name:MORDE FOODS Meet No/Date:21l85- Status:
Case No.:4/16l85-ALC3/2013 PVT.LTD. ALC3/2014

26.02.201s
67 HQ File RLA Fite Lic. No/Date:0310745593 Deferred

:07/8s/0so/O}1o3/AMr4/ :o3/9s/oao/o0396/AM74/ 16.08.20j.3

It was noted that the information is awaited from the firm. The committee decided to remind the firm to
expedite the information. The case is deferred and to be placed before Nc on 26.02.2015

S.r
878        Party Name:DUKES CONSUMER  Meet No/Date:21/85   Status:

CAR[LTD& ALC3/2014
M/S RAVIF00DS PVT LTD     26 02 2015

RLA File 109/24/40/294/AM13     Lic No/Datei0910o53938 Reiected

09/24/40/292/AM 13    01 lo 2012&

Lic No/Date:091oo52838

17092012

68 1:],:550/143/AM13

01/85/50/142/AM13

Request fOr amendmentin descriptiOn Of exportitem

The committee did not agree to the request for amendment in description of export item for the sake of
accountability of imported inputs in export product.

uY.,t;,,f (,.U
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879 Party Name: Western lndia

Cashew Co. Pvt. Ltd.
Meet No/Date:21/85-ALC3/2014

26022015
Statu s:

Approved

|

HQ File :01'/85/171'/059/AM15 RLA File :o5l2a/ao/520/AM15 Fixation of ad-hoc input output norms in terms of para 4.4.2
of HBp, Vol.l for export of Roasted & Salted Cashew Kernel
Broken.

The committee noted the comments of MFPI furnished vide their letter No. 4(2)/201,5-DGFT dated 26.oz.2ot5and on the basisof comments, the committee decided to ratify the ad-hoc input output norms as under:_

may take consequential action as per policyf p-."ar.r*.

69

鰺√

Export ltem Qty lmport ltem Ｑｔｙ
一Roasted & Salted Cashew Kernels Broken of

the same quality, size, variety and origin as
irnported (180652Kg) packed in consumer
packs of composite Cans (of 396gms
capacity) with Tin lids and outer plastic caps
and further in Kraft paper trays with plastics
shrink wrapping.

4,56,192 00Nos L. Cashew Kernel Broken.
(Net to net basis with accountability

clause)

2. Composite paper Cans (for 396gm
capacity of Cashew)-with tin lids and
outer Plastic Caps

3 Plastic Lids (for item Sl. No. 2
a bove)

1,80,652.00Kgs

As per provision
governing
import of
packing

material.

イカ〆

一
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880 party Name: western rndia Meet No/Dat e:2t/g5-ALC3/2or4 status:
Cashew Co. pvt. Ltd. Z6.O2.2OLS Approved

HQ File

:01/85/171/058/AM 15
RLA F‖ e:05/24/40/519/AM15 Fixation of ad_hOc input Output norms in terms Of para 4 4 2 of

HBP′ VOIlfOr expOrt Of Roasted&salted cashelA/Kernel vvhOle

70

The committee noted the comments of MFPI furnished vide their letter No. 4(2)/zors-DGFT dated 26.o2.2otsand on the basis ofcomments, the committee decided to ratify the ad-hoc input output norms as under:_

ExpOrt item
Qty lmport ltem QtyRoasted & Salted Wholes Cashew of the

same quality, size, variety and origin as
imported (1,G2,793.00Kg) packed in
consumer packs of composite Cans (of
5179ms capacity) with Tin lids and outer
plastic caps and further in Kraft paper trays
with plastics shrink wrapping.

3′ 14,880 00Nos

れど1■I椒‖驚ccou nねЫ:
daus→

2.Composite paper cans(fOr 517gm

capacたy of cashew)_with tin lids and

outer Plastic caps

3 Piastic Lids(fOr ttem sl No 2

above)

1,62′ 793 00Nos.

As per provision
governing
import of
packing

materia l.

may consequential action as per policy/procedure.

特灌;‖ f



881 Party Name:FRESH & HONEST Meet No/Date:21,/85- Status:
CAFE LTD ALC3/2OL4

26.O2.201,s

RLAFile:O4/24/401039/AM15 Lic.No/Date:0410158150 Deferred
23.O5.201,4

Status: Deferred

71 HQ Fi!e

:01/85/50/033/AM15

HQ File i01/85/161/138&

139/AM15

Request for correction in description of import item from Green Coffee Beans (Robusta Cherry)to Green
Coffee Beans(Arabica Cherry).

The committee decided to defer the case as MFPI is to examine the firm's representation. The case is
deferred and to be placed before NC on 26.03.2015.

Wr
Party Namei Shubhlaxmi   Meet No/Date:21/85-

lndustries               ALC3/2014

26.02.2015

HQ File           RLA File Fixation of ad― hOc input output norms in terms of

72 :01/85/171/057/AM15 :18/24/40/001/AM14      para 442 of HBP′  vOIl for expOrt of Guargum
Powder200 Mesh

The committee noted the cOmments of MFPi furnished vide their letter No.4(16ソ
2013-DGFtt dated

25 02 2015 and decided to ca‖ for purity of export product to calculate requirement of raw material for

manufacture Of expOrt prOduct tthe case is deferred and to be placed before NC on 26 03 2015

ON

wdt

Party Name: MARTCO Meet No/Date:21,/g5- Status: Deferred
LTMTTED ALC3/201.4

26.02.2015

Fixation of ad-hoc input output norms in terms of para 4.4.2 of HBp,
Vol.l for export of Milling Grade Copra and another one case for
Safflower Seed and Safflower/Soya De-oiled Cake.

The committee noted that there are two cases of the firm for fixation of ad-hoc input output norms under
para 4.4.2 of HBP, Vol.l. The committee noted that NC had fixed the ad-hoc norms for the said export

- items earlier which are more than two years old thus not applicable in these cases.t3

ln first case, where the export item is Milling Grade Copra, the firm has furnished the copy of application
and the same has been referred to Coconut Development Board for their comments vide this O.M. dated
20.o2.2o1.5, comments awaited. Coconut Development Board to be reminded and the case was deferred

ln second case, where the export item is Safflower Seed(Sortexed/processed and meant for Bird feed
purpose) and Safflower/Soya De-oiled Cake, the firm has not furnished the copy of application under para
4.4.2 of HBP, Vol.l and the same will be called for from the firm.

882

883

The cases are deferred and tO be placed before NC on 26 03 2015
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